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NOTES OF THE REGIST&( 
	

ORDERS OF THE TRIBUNAL 

Qrer dated LIAM 
r.A.R.Das,Ld.C.unsel appearinq for the 

Applicant is present. 

me has produced a copy .f the letter dtd. 

27..I5 at Aaae*ure-A/12 to the M.A.55/05 

wherein the Divisiaal Pers,*l Officer of 

Eastern RaiLway, Asaisol has intimated t. 

Smt.Sul.chana Das wid•w .f Sri,Rap Chara 

Das (Applicant No.1) pertaiain!f to grant .f 

compassionate aap.int,ne*t to her son Sri Shard 

Pnasa*aa Das (Applicant No.2). 

Contents of the said letter are extracted 

herein bel.ws  
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'Sub*- App.intment on comp.roundSrit , 

sharda Prasanna Das 3/*.Sri Ram 
Chandra Das Ex$/ith under SE 
( i.e et) /And a 1 
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The request for cons1erati.n of app.i 
atment on comp.cruM in favour if your 
above ne4 son was not considered by 
the competent authority and decision oi 
the competent authority was c.nnnunicat-
ed to you under this of tice  letter S f 
even nnber gated  

Law, On receipt .t applictien filed 
by you in CA No.126 of •21e4 bef.re  
the bn'ble Tribunal, Cuttack lench, 
full dacts of the ease was a!ain put up 
to the competent authority for deojsi.ii 
and aftr "onsidering all the aspets 
.f the case,, General Ma*aer has appr.-
ved the appointment .1. c.mpassi.*ate 
rund of Sri Sharda Prsanna has 3/a 

Sri an Chanira Das Ex.3/Smith under 
3E(Elect7.adal (who is missing since 
26.3.1) is Grsup'C' cate.ry on corn-
passi,nate ground, subject to passing 
the suitability test, observanco of 
other pre-rui1Aeat formalities and 
also withdrawing the above court case1 
In view at the competent autheritys 
aforesaid decision your above naned s•u 
may be called for suitability test for 
consideration of appointment is Group 
C' catery after withdrawing the ab.- 
v entne4 court case. 

fence you may file a withdrawal applio 
tion to the subject court (CAT/Cuttack) 
a*4 suboit a duly ackwledeed copy of 
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the se to this .ffiee for ta7~:!Lii frtW 
acti.* as per para-.3 • f this letter. 

Sinee the autk.rities, k.wever, recsnsi-

tier the matter and have decided to pr.vide 

a c.mpssienate eapl*yeme*t to the Applicant 

N..2, there remains nothing more to be adj-

dieatei in this case, Accordingly this ease 

stands disp.se& •f. 

Send cipis .f this •rtier t. the 	1 ia 

ats and to the Resp.nd*t3 in the add res 

çjiverL in the O.k. 

Free c•pies .f this order be us, handed 

over to 1r.A.k.Das,14.C.u*Sel appearinq for 

the Applicant and to Mr..C.ath,i4.StaMi* 

Cu*sl for the Ltai iways. 
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